HINDU, Kochi, 9.8.2025

Page No. 6, Size:(5.09)cms X (5.54)cms.

e

e
NATIONAL HUMAN
RIGHTS COMMISSION

HC permits Sidharthan’s
family to withdraw money

The Kerala High Court has permitted the family
of Sidharthan ].S., a 20-year-old student who was
found dead at the College of Veterinary and
Animal Sciences in Wayanad in February 2024
allegedly following ragging, to withdraw the
compensation amount of ¥7 lakh that the State
government had deposited with its registry. The
amount had been deposited based on a directive
issued by the National Human Rights
Commission (NHRC) and a subsequent directive
on July 2 by a Division Bench. On Friday, the
Bench permitted the family to withdraw the
amount, pending a final decision on an appeal
filed by the State government.
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UP averages five police
encounters a day since 17

Pathikrit.Chakraborty
@timesofindia.com

Lucknow: Since March 20,
2017, UP police have conducted
15,140 encounters across the sta-

te, averaging almost five a day.
: These encounters resulted in

the deaths of 243 criminals and
the arrest of over 31,000 accu-
sed, according to UP police data
up to Aug 6, 2025. The data
shows that 1,720 cops were inju-

: red in these confrontations whi-

le18 werekilled in theline of du-

ty.
DGP Rajeev Krishna said
every actionis taken with trans-

©  parency, adherence to legal pro-

UP Police have
followed NHRC
guidelines in these

encounters
- Rajeev Krishna | ocp

cedure, and respect for human
rights. The significant decline in
organised crime since 2017 re-
flects the commitment to ensu-
ring a safe and secure environ- :
ment for the state’s peopleanda :
policy of zero tolerance towards
crime and criminals. “UP police
have followed NHRC guidelines
in these encounters,” he said.
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mentioned thatduring ex-
changes of fire with
edreaded criminals, police

officers have shown exceptional
bravery, laid down their lives in
theline of duty, and suffered hul-
let injuries. “Under the policy of
zerotolerance of crime and crim-
inals, extensive operations
against gang lords and mafia
have been undertaken by UP po-
licesince 2017 and will continue,”
headded.

Meerut zone recorded the
highest number of encounters
(4,282), followed by Agra zone
(2,326) and Bareilly zone (2,004).
In Meerut alone, 81 criminals
were killed, 2,951 injured, and
4,568 arrested during this period.
In Lucknow Zone, police con-
ducted 806 encounters, killing 17
criminals and arresting 1,781,
with 166 police personnel in-
jured.

The Gautam Buddh Nagar
Commissionerate saw 1,084 en-
counters, while Kanpur Zone re-
ported 671.

Western Uttar Pradesh zones
and commissionerates dominate
the encounter figures. Meerut,
Agra, Bareilly and Gautam
Buddh Nagar together account
for over half of all encounters
statewide. Officials attributethis
to the concentration of orga-
nised ecriminal networks in
these areas.

Among commissioner-
ates, Gautam Buddh Nagar
leads with 1,084 encounters,
followed by Agra Commis-
sionerate (430) and Ghazia-
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bad Commissionerate (696). Va-
ranasi Commissionerate report-
ed 124 encounters, while Luck-
now Commissionerate saw 132.

Senior police officers say the
encounters were largely the re-
sult of armed criminals opening
fire during raids, prompting re-
taliatory action. “The objective
has always been to ensure public
safety and law enforcement, with
encounters being a last resort in
situations where criminals fire
at police teams,” a senior officer
said.

Some of the important en-
counters include those of Vikas
Dubey, who had a bounty of Rs 5
lakh onhishead. He was involved

in 60 criminal cases and Killed
eight police officers, including a
DSP. Shakeel Ahmad, another
criminal with a bounty of Rs 2.5
lakh, was involved in 25 cases.
Hiscriminalactivities wereasig-
nificant concern. Kamal Baha-
dur, also with a bounty of Rs 2.5
lakh, was linked to 10 criminal
cases.

His elimination was seen as a
relief to the local communities
affected by his crimes. Lastly,
Laxman Yadav, who had a bounty
of Rs 1.5 lakh, was involved in 34
cases. His criminal record was
extensive, and his encounter
marked the end of a long-stand-
ingthreatinthe region.
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Since March 2017, UP has averaged 5 encounters/day

243 Criminals
Killed, 31,000
Accused Held

Pathikrit.Chakraborty@timesofindia.com

Lucknow: Since March 20, 2017, Ut-
tar Pradesh police have conducted
15,140 encounters across the state,
averaging almost five a day. These
encounters resulted in the deaths
of 243 wanted criminals and the ar-
rest of over 31,000 accused, accord-
ing to UP police data up to Aug 6,
2026.

The data shows that 1,720 police
personnel were injured in these
armed confrontations, while 18
were Killed in theline of duty.

State DGP Rajeev Krishna said

The data shows that 1,720 police
personnel were injured in these armed
confrontations, while 18 were killed in
the line of duty

every action is taken with transpar-
ency, adherence to legal procedure,
and respect for human rights. “UP
police have followed NHRC guide-
lines in these encounters,” he said.

He mentioned that during ex-
changes of fire with criminals, po-
lice officers have shown exception-
al bravery, laid down their lives in
the line of duty, and suffered bullet
injuries. “Under the policy of zero
tolerance of crime and criminals,
extensive operations against gang
lords and mafia have been under-
taken since 2017 and will continue,”
he said.

Meerut zone recorded the high-
est number of encounters (4,282),
followed by Agra zone (2,326) and
Bareilly zone (2,004). In Meerut
alone, 81 criminals were killed, 2,951
injured, and 4,568 arrested during
this period.

In Lucknow, police conducted
806 encounters, killing 17 criminals
and arresting 1,781, with 166 police
personnel injured. The Gautam
Buddh Nagar Commissionerate
saw 1,084 encounters, while Kanpur

reported 671. Western UP zones and
commissionerates dominate the
figures. Meerut, Agra, Bareilly and
Gautam Buddh Nagar together ac-
count for over half of all encoun-
ters statewide.

Officials attribute this to the
concentration of organised crimi-
nalnetworks in theseareas. Among
commissionerates, Gautam Buddh
Nagar leads with 1,084 encounters,
followed by Agra Commissionerate
(430) and Ghaziabad Commission-
erate (696). Varanasi Commission-
erate reported 124 encounters,
while Lucknow Commissionerate
saw 132.

Senior police officers say the en-
counters were largely the result of
armed criminals opening fire dur-
ingraids, prompting retaliatory ac-
tion.

“The objective has always been
to ensure public safety and law en-

forcement, with encounters being a
lastresortin situations where crim-
inals fire at police teams,” a senior
officer said. Some of the important
encounters include those of Vikas
Dubey, who had a bounty of Rs 5
lakh on his head. He was involved in
60 criminal cases and Kkilled eight
police officers, including a DSP.

Shakeel Ahmad, another crimi-
nal witha bountyof Rs2.51akh, was
involved in 25 cases. His criminal
activities were a significant con-
cern. Kamal Bahadur, also with a
bounty of Rs 2.5 lakh, was linked to
10 criminal cases. His elimination
was seen as arelief to the local com-
munities affected by his crimes.
Lastly, Laxman Yadav, who had a
bounty of Rs 1.5 lakh, was involved
in 34 cases. His criminal record was
extensive, and his encounter
marked the end of a long-standing
threat in the region.
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HC allows parents
to withdraw amount

Times News NETWORK

Kochi: High court has per-
mitted the par-
entsof J S Sid-
harthan, a
student who
was found
dead by hang-

. - ing after bru-
talraggingat the Pookode vet-
erinary college campus, to
withdraw the compensation
amount of Rs71lakh deposited
by the state with the high
court registry, subject to the
petition’s outcome.

COMPENSATION FOR
SIDHARTHAN'S DEATH

The bench of Chief Jus-
tice Nitin Jamdar and Justice
Basant Balaji was consider-
ing state’s petition against
National Human Rights Com-
mission’s (NHRC) order,
which had awarded Rs 7 lakh
to Sidharthan’s parents as
compensation. Sidharthan
was found hanging in the
bathroom of the college hos-
tel on Feb 18, 2024.

During a previous hear-

ing, HC had directed the state
to deposit the amount with
HC registry for consideration
of the petition. The state de-
posited the amount on July 4,
after which the bench im-
pleaded the parents of the de-
ceased as partiesto the case.

On Friday, M R Sheeba,
Sidharthan’s mother, filed an
affidavit stating that several
people in Kerala had extend-
ed emotional support to the
family in challenging the bru-
tal act, which she alleged was
carried out with the blessings
of the govt in power. She said
SFI and its representatives
were attempting to portray
thatthefamily’sloss had been
compensated by the amount
ordered by NHRC. She added
that although the family was
in dire need of financial as-
sistance, the continued on-
slaught from those support-
ing the govt would be even
more unbearable.

NHRC had issued its order
to the state govt on Oct 1, 2024,
directing payment of com-
pensation to Sidharthan’s
parents, based on a complaint
filed by BJP spokesperson
Sandeep Vachaspati.
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Since March 2017, UP has
averaged 5 encounters/day

Pathikrit.Chakraborty
@timesofindia.com

Lucknow: Since March 20,
2017, Uttar Pradesh police
have conducted 15,140 encou-
ntersacrossthe state, averag-
ing one every 12.6 hours, and
two in a little more than 24
hours. These encounters re-
sulted in the deaths of 243
wanted criminals and the ar-
rest of over 31,000 accused,
according to UP police data
up to Aug 6, 2025.

The data shows that 1,720
police personnel were in-
jured in these armed con-
frontations, while 18 were
killed in theline of duty.

State DGP Rajeev Krishna
said every action is taken with
transparency, adherence to le-
gal procedure, and respect for
humanrights. “UP police have
followed NHRC guidelines in
these encounters,” he said.

He mentioned that during
exchanges of fire with dread-
ed criminals, police officers
have shown exceptional brav-
ery, laid down their lives in the
line of duty, and suffered bul-
let injuries. “Under the policy
of zero tolerance of crime and
criminals, extensive oper-
ations against gang lords and
mafia have been undertaken
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" Balraj Bhati

Encounters Arrests J Icali"':ied a ?:-5
, akh reward,
15'140 31'016 \ < b/ killed in 2018
Police s Criminals | /e  GauriYadav
injured m injured { iod o ) Icaﬁled 15.:
- ~ alch rewar
1,720 9,668 ||R@=ay) L e
e e et e e e ) - killed in 2021
Police ® Criminals /g \vikas Dubey
killed = killed y \
18 'I’ 243 : ) | %5 lakh reward
(The fi s are from March 20, 2017, to \ j i e iolied
igures are fri I ; : \ :
TS Algust 6, 2025) S ;,nz/ in 2020
by UP police since 2017 and Gautam Buddh Nagar togeth-

will continue,” he added. Mee-
rut zone recorded the highest
number of encounters (4,282),
followed by Agra zone (2,326)
and Bareilly zone (2,004).

In Meerut alone, 81 crimi-
nals were killed, 2,951 injured,
and 4,568 arrested during this
period. In Lucknow, police
conducted 806 encounters,
killing 17 criminals and ar-
resting 1,781, with 166 police
personnel injured.

The Gautam Buddh Nagar
Commissionerate saw 1,084
encounters, while Kanpur re-
ported 671. Western UP zones
and commissionerates dom-
inate the encounter figures.
Meerut, Agra, Bareilly, and

er account for over half of all
encounters statewide. Offi-
cials attribute this to the con-
centration of organised crimi-
nal networks in these areas.
Among commissionerates,
Gautam Buddh Nagar leads
with 1,084 encounters, fol-
lowed by Agra Commissioner-
ate (430) and Ghaziabad Com-
missionerate (696). Varanasi
Commissionerate reported
124 encounters, while Luckn-
ow Commissionerate saw 132.

Senior police officers say
the encounters were largely
the result of armed crimi-
nals opening fire during
raids, prompting retaliatory
action.
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Sritej’s condition is
stabilising, progress
painfully slow: Docs

Yashaswini.Sri
@timesofindia.com

Hyderabad: Nine-year-old
Sritej, who was injured in the
Pushpa 2 stampede on Dec 4
last year, continues to fight for
his life. This, even as the Na-
tional Human Rights Com-
mission (NHRC) has issued a
show-cause notice to the state
chief secretary, asking why
the commission should not re-
commend compensation of
Rs5 lakh to the family of Re-
vathi, Sritej's mother, who di-
ed in the stampede.

After spending almost five
months in intensive care, Sri-
tej was discharged in April
and transferred to a rehabili-

PUSHPA 2

STAMPEDE

tation centre in Ramgopalpet
for ongoing neurological re-
habilitation. However, his re-
covery has been painfully
slow, with doctors noting only
around a 5% improvement in
his condition.

Speakingto TOI, hisfather
Mogadampalli Bhaskar said:
“There has barely been any
improvement in his health.
My sonstillstrugglestorecog-
nise us. He mostly just stares,
with verylittle emotion on his
face. He is currently undergo-
ing speech and swallowing
therapy. We are holding on to
hopeforhisrecovery”

Sritej recently underwent
knee surgery and was dis-
charged from a private hospi-
talin city on Monday. Bhaskar
said, with the PoP cast on his
knee, he is now receiving the-
rapy at home. “His condition

Accordingtodoctors, Sritej's
recovery has been painfully
slow, withdoctors noting
only around a 5% improve-
mentin his condition. Heis
currently undergoing speech
and swallowing therapy, said
doctors

is stabilising. He's on the path
to recovery, though progress
is slow,” said doctors. Prior to
knee surgery, doctors perfor-
med an endoscopic gastrosto-
my procedure, which allowed
for direct delivery of nutri-
tion through a wide feeding
tube placed in his stomach.

Sritej was brought to the
emergency department in a
semi-conscious state after
sustaining injuries in the
stampede outside Sandhya
Theatreon Dec4.

Following the incident, he
remained unconscious for an
extended period and suffered
respiratory failure, along
with severe neurological
complications that required
ventilator support for several
weeks. He underwent multi-
ple procedures in the paediat-
ric intensive care unit (PICU)
and was gradually eased off
sedation, mechanical ventila-
tion, and tube feeding over se-
veral months,
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Since March 2017, UP has
averaged 5 encounters/day

243 Criminals
~ Killed, 31,000
~ Accused Held

Pathikrit.Chakraborty
@timesofindia.com

Lucknow: Since March 20,
2017, Uttar Pradesh police
have conducted 15,140 encoun-
tersacross thestate, averaging
almost five a day. These en-
counters resulted in the
deaths of 243 wanted crimi-
nals and the arrest of over
3L000 accused, according to
UP police data up to Aug 6,
2025. The data shows that 1,720
police personnel were injured
in these armed confronta-
tions, while 18 were killed in
theline of duty.

State DGP Rajeev Krishna
said every action is taken with
transparency, adherence to le-
gal procedure, and respect for
human rights. “UP police have
followed NHRC guidelines in
theseencounters,” he said.

He mentioned that during
exchanges of fire with crimi-
nals, police officers have sho-
wn exceptional bravery, laid
down their lives in the line of
duty; and suffered bullet inju-
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ries.

“Under the policy of zero
tolerance for crime and crimi-
nals, extensive operations aga-
inst gang lords and mafia have
been undertaken since 2017
and will continue,” hesaid.

Meerut zone recorded the
highest number of encoun-
ters (4,282), followed by Agra
zone (2,326) and Bareilly zone
(2,004). In Meerut alone, 81
criminals were killed, 2,951 in-
jured, and 4,568 arrested dur-
ing this period. In Lucknow,
police conducted 806 encoun-
ters, Kkilling 17 criminals and
arresting 1,781, with 166 police
personnel injured.

The Gautam Buddh Nagar

Commissionerate saw 1,084
encounters, while Kanpur re-
ported 671.

Western UP zones and co-
mmissionerates dominate the
figures. Meerut, Agra, Bareil-
ly and Gautam Buddh Nagar
together account for over half
of all encounters statewide.
Officials attribute this to the
concentrationof organisedcr-
iminal networks in these are-
as. Among commissionerates,
Gautam Buddh Nagar leads
with 1,084 encounters, follow-
ed by Agra Commissionerate
(430) and Ghaziabad Commis-
sionerate(696). Varanasi Com-
missionerate reported 124 en-
counters, while Lucknow

Commissionerate saw 132.

Senior police officers say
the encounters were largely
the result of armed crimi-
nals opening fire during
raids, prompting retaliatory
action. “The objective has al-
ways been to ensure public
safety and law enforcement,
with encounters being a last
resort in situations where
criminals fire at police
teams,” asenior officer said.

Some of the important en-
counters include those of Vi-
kas Dubey, who had a bounty
of Rs 5 lakh on his head. He
was involved in 60 criminal
casesandKkilled eight policeof-
ficers, including a DSP. Shak-
eel Ahmad, another criminal
with a bounty of Rs 2.5 lakh,
was involved in 25 cases. His
criminal activities were a sig-
nificant concern. Kamal Ba-
hadur; alsowithabounty of Rs
2.5lakh, waslinked to 10 crimi-
nal cases.

His elimination was seen
as arelief to thelocal commu-
nities affected by his crimes.
Lastly, Laxman Yadav, who
had a bounty of Rs 1.5 lakh,
was involved in 34 cases. His
criminal record was exten-
sive, and his encounter
marked the end of a long-
standing threat in the region.
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Since March 2017, UP has
averaged 5 encounters/day

243 Criminals
Killed, 31,000
Accused Held

Pathikrit.Chakraborty
@timescofindia.com

Lucknow: Since March 20,
2017, Uttar Pradesh police
have conducted 15,140 en-
countersacrossthe state, ave-
raging almost five a day
These encounters resulted in
the deaths of 243 wanted
criminals and the arrest of
over 31,000 accused, accord-
ingto UP policedataupto Aug
6, 2025. The data shows that
1,720 police personnel were
injured in these armed con-
frontations, while 18 were
killed intheline of duty. State
DGP Rajeev Krishna said ev-
eryactionistaken with trans-
parency, adherence to legal
procedure, and respect for
human rights. “UP police
have followed NHRC guide-
linesin these encounters,” he
said. He mentioned that dur-
ing exchanges of fire with
criminals, police officers
have shown exceptional brav-
ery, laid down their lives in

BULLET POINTS

Balraj Bhati

Encounters Arrests

15,140 31,016

18 B 23

(The figures are from March 20, 2017, to
August 6, 2025)

Police & _  Criminals
injured injured
1,720 9,668
Police ® Criminals
killed == killed

| carried a¥2.5
| lakh reward,
/ killed in 2018

« . Gauri Yadav
. carried ¥5.5

| lakh reward

" and was

killed in 2021

. Vikas Dubey

Y carried
| %5 lakh reward
'/ and was killed
in 2020

the line of duty, and suffered
bullet injuries. “Under the
policy of zero tolerance for
crime and criminals, exten-
sive operations against gang
lords and mafia have been un-
dertaken since 2017 and will
continue,” he said. Meerut
zone recorded the highest
number  of encounters
(4,282), followed by Agra zone
(2,326) and Bareilly zone
(2,004). In Meerut alone, 81
criminals were Killed, 2,951
injured, and 4,568 arrested
during this period. In Luck-
now, police conducted 806 en-
counters, killing17 criminals
and arresting 1,781, with 166

policepersonnel injured. The
Gautam Buddh Nagar Com-
missionerate saw 1,084 en-
counters, while Kanpur re-
ported 671. Western UP zones
and commissionerates dom-
inate the figures. Meerut,
Agra, Bareilly and Gautam
Buddh Nagar together ac-
count for over half of all en-
counters statewide. Officials
attribute this to the concen-
tration of organised criminal
networks in these areas.
Among commissionerates,
Gautam Buddh Nagar leads
with 1,084 encounters, fol-
lowed by Agra Commission-
erate (430) and Ghaziabad

Commissionerate (696). Va-
ranasi Commissionerate re-
ported 124 encounters, while
Lucknow Commissionerate
saw132. Senior police officers
say the encounters were
largely the result of armed
criminals opening fire dur-
ing raids, prompting retalia-
tory action. “The objective
has always been to ensure
public safety and law enforce-
ment, with encounters being
a last resort in situations
where criminals fire at police
teams,” a senior officer said.
Some of the important en-
counters include those of Vi-
kas Dubey, who had a bounty
of Rs 51lakh on his head. He
was involved in 60 criminal
cases and Killed eight police
officers, including a DSP
Shakeel Ahmad, another
criminal with a bounty of Rs
2.5 lakh, was involved in 25
cases. His criminal activities
were a significant concern.
Kamal Bahadur, also with a
bounty of Rs 2.5 lakh, was
linked to 10 criminal cases.
Hiselimination was seenasa
relief to the local communi-
ties affected by his crimes.
Lastly, Laxman Yadav, who
had a bounty of Rs 1.5 lakh,
was involved in 34 cases.
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Since March 2017, UP has
averaged 5 encounters/day

243 Criminals
Killed, 31,000
Accused Held

Pathikrit.Chakraborty
@timesofindia.com

Lucknow: Since March 20,
2017, Uttar Pradesh police
have conducted 15,140 en-
counters acrossthe state, av-
eraging almost five a day.
These encounters resulted
in the deaths of 243 wanted
criminals and the arrest of
over 31,000 accused, accord-
ing to UP police data up to
Aug 6, 2025. The data shows
that 1,720 police personnel
were injured in these armed
confrontations, while 18
were Killed in the line of du-
ty.

State DGP Rajeev Krish-
nasaid every action is taken
with transparency, adher-
ence to legal procedure, and
respect for human rights.
“UP police have followed
NHRC guidelines in these
encounters,” he said.

He mentioned that dur-
ing exchanges of fire with
criminals, police officers
have shown exceptional
bravery, laid down their

BULLET POINTS

lives in the line of duty, and
suffered bullet injuries.
“Underthepolicy of zerotol-
erance of crime and crimin-
als, extensive operations ag-
ainst gang lords and mafia
have been undertaken since
2017 and will continue,” he
said.

Meerut zone recorded
the highest number of en-
counters (4,282), followed by
Agrazone(2,326) and Bareil-
ly zone (2,004). In Meerut
alone, 81 criminals were
killed, 2,951 injured, and
4,568 arrested during this
period. In Lucknow, police
conducted 806 encounters,
killing 17 criminals and ar-
resting 1,761, with 166 police
personnel injured. The Gau-
tam Buddh Nagar
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Commissionerate saw 1,084
encounters, while Kanpur

reported 671.
Western UP zones and
commissionerates dom-

inate the figures. Meerut,
Agra, Bareilly and Gautam
Buddh Nagar together acco-
unt for over half of all en-
counters statewide. Offi-
cials attribute this to the
concentration of organised
criminal networks in these
areas. Among commission-
erates, Gautam Buddh Na-
gar leads with 1,084 encou-
nters, followed by Agra
Commissionerate (430) and
Ghaziabad Commissioner-
ate (696). Varanasi Commis-
sionerate reported 124 en-
counters, while Lucknow
Commissionerate saw 132.

Senior police officers
say the encounters were
largely the result of armed
criminalsopeningfire dur-
ing raids, prompting retal-
iatory action. “The objec-
tive has always been to en-
sure public safety and law
enforcement, with encoun-
ters being a last resort in
situations where criminals
fire at police teams,” a se-
nior officersaid.

Some of the important
encounters include those of
Vikas Dubey, who had a
bounty of Rs 5 lakh on his
head. He was involved in 60
criminal cases and Killed
eight police officers, includ-
ing a DSP. Shakeel Ahmad,
another criminal with a
bounty of Rs 2.5 lakh, was
involved in 25 cases. His
criminal activities were a
significant concern. Kamal
Bahadur, also with a bounty
of Rs 2.51akh, was linked to
10 criminal cases. His elimi-
nation wasseenasarelief to
the local communities af
fected by his crimes. Lastly,
Laxman Yadav, who had a
bounty of Rs1.51akh, wasin-
volved in 34 cases.

His criminal record was
extensive, and his encoun-
ter marked the end of along-
standing threat in the re-
gion.
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UP averages 2 police encounters a day

Pathikrit.Chakraborty
@timesofindia.com

Lucknow: Since March 20,
2017, Uttar Pradesh police have
conducted 15,140 encounters
across the state, averaging al-
most five a day. These encoun-
ters resulted in the deaths of
243 wanted criminals and the
arrest of over 31,000 accused,
according to UP police dataup
to August 6, 2025. The data
shows that 1,720 police person-
nel were injured in these ar-
med confrontations, while 18
were killed in theline of duty.
StateDGP Rajeev Krishna
saidthateveryactionistaken
with transparency, adheren-
ce to legal procedure, and re-

ENCOUNTERS SINCE 17
Encounters | Criminals | Police
15,140 kal[ed injured
"~ Arrests 1 720
3]. 016 | Police
" Criminals ] killed
injured | “

9 668 (The{agt&gi%ﬂ{g ;rl?rn March
, 2017, g 6,2025)
spect for human rights. The
significant decline in organi-
sed crime since 2017 reflects
the commitment to ensuring
a safe and secure environ-
ment for the state’s people
and a policy of zero tolerance
towards crimeandcriminals.
“UP police have followed
NHRC guidelines in these en-
counters,” he said.

He mentioned that during
exchanges of fire with drea-
ded criminals, police officers
have shown exceptional brave-
ry, laid down their lives in the
lineof duty and suffered bullet
injuries. “Under the policy of
zero tolerance of crime and
criminals, extensive opera-
tions against gang lords and
mafia have been undertaken
by UP police since 2017 and will
continue,” he added.

Western Uttar Pradesh zo-
nes and commissionerates do-
minate the encounter figures.
Meerut, Agra, Bareilly, and
Gautam Buddh Nagar toget-
her account for over half of all
encounters statewide. Offici-
als attribute this to the con-

centration of organised erimi-
nalnetworks in these areas.

Senior police officers say
encounters were largely re-
sult of armed criminals ope-
ning fire during raids, pro-
mpting retaliatory action.
“The objective has always be-
en to ensure public safety and
law enforcement, with enco-
unters being a last resort in
situations where criminals
fire at police teams,” a senior
officer said.

Some of the important en-
counters include those of Vi-
kas Dubey, who had a bounty
of Rs 5 lakh on his head. He
was involved in 60 criminal
cases and killed eight police
officers, including a DSP.
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HC grants Sidharthan’s parents permission
to withdraw ¥7 lakh given by NHRC

Kochi: The High Court has granted permission to the parents of J
S Sidharthan, who was found dead at the College of Veterinary
and Animal Sciences, Pookode, Wayanad, following brutal
ragging, to withdraw the compensation amount of 37 lakh
awarded by the National Human Rights Commission (NHRC). The
court said the withdrawal of the amount will be subject to the
outcome of the writ appeal filed by the state against the NHRC's
order. The court had earlier directed the state government to
deposit the amount before its registry. When the appeal came up
for hearing, the counsel for Sidharthan's mother submitted that
the family is finding struggling to make both ends meet. “The
emotional support extended by several people is giving them the
strength to challenge the brutal action, which was performed
with the blessings of the government,” the counsel said.



NATIONAL HUMAN

RIGHTS C

OMMISS

1ON

PUNJAB KESARI,

i ¥l 91 584 A M w oA Al
10 aaw e 31t ol Aea dn

=% 2w, 8 s/ (9E):
%™ AFEANGR  AIM
(AU AL ) 7 IT "N
FaE fmdd e T
| W #1 92A W = 999
A T TR WER N
e (9. ) W AEs
Wi fFm R M A 2 T
¥ foegn e i 8

T FHE 3 AT,
W2 ¥ vE T4 it wiEr
# v i vm W a9r 52
TRI M W 3 7w g4 W
fride & s, = T
% 40 7 wa uw faem
T W T 9 S 3W g

o3 B v g e e
VA WAE TR 2 WA
7= T " T =
W TEA W SR Swt
ﬂzuqmmmﬁm
¥ W) vAvEsERA 7 W
mmmmﬁmﬁwmﬁu
mmmmﬁmw
2l T, s S
 Jaea # e w el
wit # 1 wam 3 7 SR w5
U F4 G2 W S W H
= o Sifzw s #, v it
% TE 9 e R 20
mﬁnnwﬂﬁmmm
i i == WaE ¥ T 49)

Lucknow, 9.8.2025

Page No. 8, Size:(16.23)cms X (17.93)cms.



HINDUSTAN, Ranchi, 9.8.2025
Page No. 2, Size:(2.88)cms X (6.91)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

QeACd3IRA A
gHUr A Ak U

T | I H U A o
e e | Ml e
THATSERR 2TR0T ( TU= AR )
= T T o & 1A 4 3
qaRs A ¥ g o W
G Seite 1 TR 20
ST 47| S A 3 A
R %7 AR g & Wi faegd
U EFARTE (TN ) afEed
FHF e

9 HHeT diEes IECH
R/ o 91 |WH 2TET 91
Torerem i e T R TR U
St = ¥ T8 arel U gadt 4
T &R eRTaR Sedten fere s
FAR A FL A |



HINDUSTAN, Jamshedpur, 9.8.2025
Page No. 2, Size:(2.88)cms X (6.91)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

ZeIgg3R Al
THUr A Aid e

Trelt | TPTE | U g S
AHEA F AH F TEH
HWWW{WW)
ERShE iﬂlﬁl-‘-rm%l IEEC]
qaEe A # TR 31%11: ki
HHARGF Sedred &1 TR AT
AT 7| AN 39 W |
AR %2 =R qde & i forga
TR EahA [dTe (WIS ) e
FHF T fe e

9 HHe TiEvs IECH
RIS ST & e ST FHR
YR/ o 915 9WH 2TE 91
forerrer 3 e T R T e
st R ¥ T2 el v gad 4
TS BT A Seit e fere s
F A ATHEENFL |



%ﬁ? AMAR UJALA, Chandigarh, 9.8.2025

Page No. 2, Size:(2.59)cms X (5.93)cms.

-
1y gher

NATIONAL HUMAN
RIGHTS COMMISSION

T AR
AT 5 TR 15
fe o Tt e
e 2T o 49 F O e
T Ao =t 72 i g e m
g HIF F UM W TEE
AT SEM 5 21 J9H
e &1 @M 3 v oo
MR 1 Aifed = 15 A
% 3fe UM A e wi E
forpTamRal @i &fEmn T
Aol AFRR [ AW F
e HfE T FftE '
Y e F1 g9 o F0H 3
foren =me smen afafa Ry A
T A2 1 9 F 2 TR
Hifgd & 15 T B UE Hi
€ 1 9 W ] FhE U
3T 3 offER T AR AR

= E |



AMAR UJALA, Bhiwani, 9.8.2025

Page No. 1, Size:(5.29)cms X (9.51)cms.

e

-
g ey

NATIONAL HUMAN
RIGHTS COMMISSION

TSR AHEEMERR ST =
Tadt § 15 foT o Tt Rad

ATefer?T St R TRYE 31de BT HHET
HaTE = T 3 Tt 3 R T
R: T HIFEIERT 3T &l & o
foramt| el & Wex o 4 e W OE o gy S
% UH M H A "2 W fuEn v uew it 9
o g fpu U U spdE R A e 7 O o Rl

e H UM HEEER
AR A HE HaE foEr 2
A 7 oy & v gy
aqefieger =1 Hife| W &L 15
o &% 2igt uevH o e
o |

= IR 1o e B 1 2 7 ™
EAEC I M = B | s | 2 g
Y AEM R qd wE
i FHi A g §Ehn §
vifeT =1 g9 AT FU 31T
0 L s e = | o A
TN 1 AT i T B
%1 32 difgm F 15 w9
BIE UE w OHET gERE
F T ER @G ¢ 1 59
HIHH ] THak 9yHeE 31
#F gfER H R AR
TAE

I AT T T F
8 YArE % A9 o fra A
YT 17 T =2 O =2
TS ST 39S gedl &
FITS FI i) FE A FI

e 1 & | g F 0 SR
e A i € 1 SHER gee
mmﬁiﬁraﬁﬂﬂﬂr%
1 A I T gL STEd
F29 I3 =AeT g2
e o e 1 e e e A
- gyIe =W, Ud HeH,
AT 1 e e e e e o
TOEAT T

aramurﬂﬁt‘fr
&t T0E H Hifga =i & v
wfefe weg Hd s 2 99
= fEEmE S | 39E 30N
& e | ot e dreieg
T AT S(2r S |
TS| % AT 9 F He
T T Y o wHEa |

off = & T £

- Ty g Aaw, wem, famm
A STt Jiet, faamn

HET o qfee T e e
& faes dEfm umei o
e T T 39 i 5
STel ST T =i



PIB, Online, 9.8.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

PIB

National Human Rights Commission

NHRC, India takes suo motu cognizance of the reported burning of a girl student
by the cook for asking for food at a residential school in the Shakurabad area of
Jehanabad district, Bihar

Issues notices to the District Magistrate and the Superintendent of Police, Jehanabad,
Bihar
The report to include the health status of the student

https://www.pib.gov.in/PressReleasePage.aspx?PRID=2154288
Posted On: 08 AUG 2025 5:57PM by PIB Delhi

The National Human Rights Commission (NHRC), India has taken suo motu cognizance
of a media report that a girl student, who asked for food from the cook of her residential
school, was burned with a hot spatula, due to which she suffered burn injuries.
Reportedly, the incident happened at Kasturba Gandhi Girls Residential School in the
Shakurabad area of Jehanabad district, Bihar.

The Commission has examined that the contents of the news report, if true, raise a
serious issue of violation of the human rights of the victim. Therefore, it has issued notices
to the District Magistrate and the Superintendent of Police, Jehanabad, Bihar calling for
a detailed report on the matter within two weeks. The report is expected to include the
health status of the injured student.

According to the media report, carried on 5th August, 2025, the cook was accused of a
similar incident in the past and had previously been transferred to a different department
due to a complaint against her.

*kkkkx
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(Release ID: 2154288)
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NHRC notice over attack on student

https://timesofindia.indiatimes.com/city/patna/nhrc-notice-over-attack-on-
student/articleshow/123192886.cms

Aug 8, 2025, 10.36 PM IST

Patna: The National Human Rights Commission (NHRC) on Friday took suo motu
cognizance of a media report that a girl student, who asked for food from the cook of her
residential school, was burned with a hot spatula (tawa), due to which she suffered burn
injuries.

The incident took place at Kasturba Gandhi Girls Residential School in Shakurabad area
of Jehanabad district a few days back.

"The commission said that the contents of the news report, if true, raise a serious issue
of violation of the human rights of the victim. Therefore, it has issued notices to the DM
and the SP, Jehanabad, calling for a detailed report on the matter within two weeks. The
report is expected to include the health status of the injured student,” a spokesperson of
the commission told TOI on Friday.

"According to the media report, the said cook was accused of a similar incident in the past
and had previously been transferred to a different department due to a complaint against
her," the spokesperson said.


https://timesofindia.indiatimes.com/city/patna/nhrc-notice-over-attack-on-student/articleshow/123192886.cms
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NHRC Acts on Shocking Abuse Case at Bihar School

The National Human Rights Commission (NHRC) has issued notices to authorities in
Bihar's Jehanabad after a girl student was reportedly burnt with a spatula by her school
cook. The incident raises serious human rights concerns, and a detailed report is
expected within two weeks.

https://www.devdiscourse.com/article/law-order/3535243-tragedy-unfolds-at-el-teniente-
investigators-unravel-copper-mine-collapse

Devdiscourse News Desk | New Delhi | Updated: 08-08-2025 19:36 IST | Created: 08-08-
2025 19:36 IST

The National Human Rights Commission (NHRC) has demanded answers from district
authorities in Jehanabad, Bihar, following distressing reports of abuse involving a student
at a residential school.

A girl from Kasturba Gandhi Girls Residential School allegedly suffered burns after being
attacked with a hot spatula by the school's cook when she requested food. The NHRC
has taken suo motu cognisance of the incident based on media reports.

Authorities have been asked to provide a detailed report within two weeks, which must
include the student's health status. Moreover, the cook has been implicated in similar past
incidents and had faced departmental transfers previously.

(With inputs from agencies.)


https://www.devdiscourse.com/article/law-order/3535243-tragedy-unfolds-at-el-teniente-investigators-unravel-copper-mine-collapse
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NHRC notice to Jehanabad DM, SP over girl student being ‘burnt’ with hot spatula

https://www.ptinews.com/editor-detail/NHRC-notice-to-Jehanabad-DM--SP-over-girl-
student-being--burnt--with-hot-spatula/2805443

NEW DELHI: (Aug 8) The NHRC on Friday said it has issued notices to district authorities
in Bihar's Jehanabad over reports that a girl student was allegedly burnt with a hot spatula
after she had asked the cook of her residential school for food. Reportedly, the incident
happened at Kasturba Gandhi Girls Residential School in the Shakurabad area, it said in
a statement. The National Human Rights Commission has "taken suo motu cognisance
of a media report that a girl student, who asked for food from the cook of her residential
school, was burned with a hot spatula, due to which she suffered burn injuries".


https://www.ptinews.com/editor-detail/NHRC-notice-to-Jehanabad-DM--SP-over-girl-student-being--burnt--with-hot-spatula/2805443
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NHRC notice to Jehanabad DM SP over girl student being 'burnt' with hot spatula
https://www.theweek.in/wire-updates/national/2025/08/08/des48-nhrc-bihar-girl.html
PTI Updated: August 08, 2025 19:18 IST

New Delhi, Aug 8 (PTI) The NHRC on Friday said it has issued notices to district
authorities in Bihar's Jehanabad over reports that a girl student was allegedly burnt with
a hot spatula after she had asked the cook of her residential school for food.
Reportedly, the incident happened at Kasturba Gandhi Girls Residential School in the
Shakurabad area, it said in a statement.
The National Human Rights Commission has "taken suo motu cognisance of a media
report that a girl student, who asked for food from the cook of her residential school, was
burned with a hot spatula, due to which she suffered burn injuries".
The commission has examined that the content of the news report, if true, raises a
serious issue of violation of the human rights of the victim.
Therefore, it has issued notices to the district magistrate and the superintendent of
police of Jehanabad, seeking a detailed report in two weeks. The report is expected to
include the health status of the injured student, the statement said.
According to the media report, carried on August 5, the cook was accused of a similar
incident in the past and had previously been transferred to a different department due to
a complaint against her, it said.

(This story has not been edited by THE WEEK and is auto-generated from PTI)


https://www.theweek.in/wire-updates/national/2025/08/08/des48-nhrc-bihar-girl.html
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HC permits Sidharthan’s family to withdraw compensation amount of ¥7 lakh

The 20-year-old student was found dead at the College of Veterinary and Animal
Sciences in Wayanad in February 2024, allegedly following ragging

https://www.thehindu.com/news/national/kerala/hc-permits-sidharthans-family-to-
withdraw-compensation-amount-of-7-lakh/article69910455.ece

Published - August 08, 2025 09:09 pm IST - KOCHI

The Hindu Bureau

The Kerala High Court has permitted the family of Sidharthan J.S., a 20-year-old student
who was found dead at the College of Veterinary and Animal Sciences in Wayanad in
February 2024, allegedly following ragging, to withdraw the compensation amount of %7
lakh that the State government had deposited with its registry.

This amount had been deposited based on a directive issued by the National Human
Rights Commission (NHRC) and a subsequent directive on July 2 by a Division Bench of
Chief Justice Nitin Jamdar and Justice Basanth Balaji. On Friday, the same Bench
permitted the family to withdraw the amount, pending a final decision on an appeal filed
by the State government.

The State government had earlier this year challenged the NHRC order of October 2024
before the High Court, claiming that the commission did not have the power to order
compensation. The court questioned the delay on the part of the government in filing the
petition and went on to direct the government to deposit the sum in its registry.


https://www.thehindu.com/news/national/kerala/hc-permits-sidharthans-family-to-withdraw-compensation-amount-of-7-lakh/article69910455.ece
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https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-alleged-incident-of-burning-
of-a-qgirl-student-by-a-cook-in-a-residential-school-in-bihar-for-asking-for-food/

Editor Posted on 8 3{7&d 2025
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Student’s death following ragging: HC allows J S Sidharthan’s parents to withdraw
compensation amount

https://timesofindia.indiatimes.com/city/kochi/students-death-following-ragging-hc-
allows-j-s-sidharthans-parents-to-withdraw-compensation-
amount/articleshow/123191632.cms

Aug 8, 2025, 08.57 PM IST

Kochi: High court has permitted the parents of J S Sidharthan, a student who was found
dead by hanging after brutal ragging at the Pookode veterinary college campus, to
withdraw the compensation amount of Rs 7 lakh deposited by the state with the high court
registry, subject to the outcome of the petition.

The order was issued by a bench of Chief Justice Nitin Jamdar and Justice Basant Balaji
in the state's petition challenging the order of the National Human Rights Commission
(NHRC), which had awarded Rs 7 lakh to Sidharthan's parents as compensation.
Sidharthan was found hanging in the bathroom of the college hostel on Feb 18, 2024,
following two days of brutal ragging.

During a previous hearing, HC had directed the state to deposit the amount with the high
court registry for consideration of the petition. The state deposited the amount on July 4,
after which the bench impleaded the parents of the deceased as parties to the case.

On Friday, M R Sheeba, Sidharthan's mother, filed an affidavit stating that several people
in Kerala had extended emotional support to the family in challenging the brutal act, which
she alleged was carried out with the blessings of the govt in power. She further stated
that the Students Federation of India (SFI) and its representatives were attempting to
portray that the loss suffered by the family had been compensated by the amount ordered
by the NHRC. She added that although the family was in dire need of financial assistance,
the continued onslaught from those supporting the govt would be even more unbearable,
and the family might not be able to withstand it.

NHRC had issued its order to the state govt on Oct 1, 2024, directing the payment of
compensation to Sidharthan's parents, based on a complaint filed by BJP spokesperson
Sandeep Vachaspati.
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lllegal Mazar built in Delhi school playground sparks outrage: NHRC intervenes as
Islamists encroach

https://hindupost.in/crime/illegal-mazar-built-in-delhi-school-playground-sparks-outrage-
nhrc-intervenes-as-islamists-encroach/

August 8, 2025

“lllegal Mazar built in Delhi school playground sparks outrage: NHRC intervenes as
Islamists encroach”, Organiser, August 8, 2025:

“‘An illegal Mazar was constructed overnight inside the premises of a Municipal
Corporation Primary School in B4 Nandnagari, Delhi, turning a children’s playground into
contested territory.

The makeshift structure, named Jhod Wale Peer Baba, was never part of any approved
plan but now occupies land meant for students’ recreation.

The controversy erupted after a video from the site went viral, showing a Muslim man and
women gathered around the newly built shrine. The footage triggered widespread
outrage, with citizens accusing the Municipal Corporation of Delhi (MCD) of willful
negligence and even possible complicity in allowing the encroachment.

National Human Rights Commission (NHRC) member Priyank Kanungo took swift
cognisance of the matter after the video surfaced online. “This is wrong. Email the details
in this regard, we will take action to remove it,” Kanungo publicly declared, stressing that
such blatant land grabs encroach on the fundamental rights of schoolchildren. His
intervention has elevated the matter from a local grievance to a national concern, placing
authorities under intense scrutiny.

Public reaction has been immediate and scathing. Social media users slammed MCD
officials for failing to safeguard public property, with many alleging deliberate inaction.
“This is the result of MCD’s negligence... Action should be taken against the officials
responsible,” wrote user Raj Rajput. Another demanded, “Suspend the principal and
uproot the Mazar immediately.”

Citizens also expressed alarm over a growing pattern — government schools and other
public lands being targeted for religious encroachments under the guise of faith while civic
authorities remain passive. The man recording the viral video questioned the
administration’s absence: “No municipal corporation official has reached the school yet.
Do these children have any rights or not? How can these people enter the school and do
this work?
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NHRC takes suo moto cognisance of debris collapse on migrant workers in
Maharashtra's Nanded
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collapse-on-migrant-workers-in-maharashtras-nanded/
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By IANS | Updated: August 8, 2025 19:14 IST

New Delhi, Aug 8 The National Human Rights Commission (NHRC) has taken suo motu
cognisance of the reported ...

NHRC takes suo moto cognisance of debris collapse on migrant workers in Maharashtra's
Nanded

New Delhi, Aug 8 The National Human Rights Commission (NHRC) has taken suo motu
cognisance of the reported death of one man and injuries to three others after debris fell
on them while undertaking Pune Municipal Corporation-related drainage work in a trench
near Nanded City township in Maharashtra, officials said on Friday.

Taking note of a press report published on Tuesday, the apex human rights body said the
contents of the news report, if true, raise a serious issue of violation of the human rights
of the victim.

The NHRC issued notices to the Maharashtra Chief Secretary Rajesh Kumar and called
for a detailed report on the matter within two weeks.

The report is also expected to include the health status of the injured persons, as well as
compensation, if any, paid to the next of kin of the victim.

According to a media report, the incident occurred on July 4 during work carried out under
the Japan International Cooperation Agency's River Improvement Project, which involves
the construction of new sewage treatment plants and drainage lines in the area.

The project involves the construction of 11 new sewage treatment plants and the laying
of new drainage lines to ensure that no untreated sewage is released into the Mula and
Mutha rivers.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous
statutory body, is an embodiment of India's concern for the promotion and protection of
human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied
in the International Covenants and enforceable by courts in India.
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The apex human rights body has the power to take suo motu (on its own motion) action

based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.

Disclaimer: This post has been auto-published from an agency feed without any
modifications to the text and has not been reviewed by an editor
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NHRC takes suo moto cognisance of debris collapse on migrant workers in
Maharashtra's Nanded

https://www.sakshipost.com/news/nhrc-takes-suo-moto-cognisance-debris-collapse-
migrant-workers-maharashtras-nanded-438538

Aug 08, 2025, 19:10 IST

New Delhi, Aug 8 (IANS) The National Human Rights Commission (NHRC) has taken
suo motu cognisance of the reported death of one man and injuries to three others after
debris fell on them while undertaking Pune Municipal Corporation-related drainage work
in a trench near Nanded City township in Maharashtra, officials said on Friday.

Taking note of a press report published on Tuesday, the apex human rights body said the
contents of the news report, if true, raise a serious issue of violation of the human rights
of the victim.

The NHRC issued notices to the Maharashtra Chief Secretary Rajesh Kumar and called
for a detailed report on the matter within two weeks.

The report is also expected to include the health status of the injured persons, as well as
compensation, if any, paid to the next of kin of the victim.

According to a media report, the incident occurred on July 4 during work carried out under
the Japan International Cooperation Agency's River Improvement Project, which involves
the construction of new sewage treatment plants and drainage lines in the area.

The project involves the construction of 11 new sewage treatment plants and the laying
of new drainage lines to ensure that no untreated sewage is released into the Mula and
Mutha rivers.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous
statutory body, is an embodiment of India's concern for the promotion and protection of
human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied
in the International Covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action
based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.


https://www.sakshipost.com/news/nhrc-takes-suo-moto-cognisance-debris-collapse-migrant-workers-maharashtras-nanded-438538
https://www.sakshipost.com/news/nhrc-takes-suo-moto-cognisance-debris-collapse-migrant-workers-maharashtras-nanded-438538

SIASAT, Online, 9.8.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Siyasat
NHRC seeks report on Teenmaar Mallanna’s remarks against Kavitha

The NHRC has taken cognisance of the matter and ordered an inquiry, instructing the
DGP to investigate the incident and submit a detailed report within the stipulated four-
week timeframe.

https://www.siasat.com/nhrc-seeks-report-on-teenmaar-mallannas-remarks-against-
kavitha-3256060/

Posted by P N Sree Harsha | Published: 8th August 2025 9:03 am IST

Hyderabad: The National Human Rights Commission (NHRC) has directed Telangana'‘s
Director General of Police (DGP) Jitender to submit an action-taken report within four
weeks regarding controversial comments made by MLC Teenmar Mallanna against fellow
BRS MLC K Kavitha.

The commission issued a letter to the DGP after receiving a complaint from advocate
Revanth of Mahabubabad.

The complaint alleges that Mallanna made “inappropriate and derogatory remarks” about
Kavitha during a public meeting on July 12.

The advocate requested the commission to intervene immediately, stating that the
comments were insulting to women.

The NHRC has taken cognisance of the matter and ordered an inquiry, instructing the
DGP to investigate the incident and submit a detailed report within the stipulated four-
week timeframe.

Complaint against Kavitha at BC Commission

The Telangana Commission for Backwards Classes chairman, G Niranjan, wrote to
Rachakonda police commissioner G Sudheer Babu asking him to ‘take necessary action’
with regard to the attack by Telangana Jagruthi workers on MLC Chintapandu Naveen
Kumar, popularly known as MLC Teenmaar Mallanna, in Medipally of Medchal district on
Sunday, July 13.

The MLC’s security opened fire in view of the attack on Teenmaar Mallanna, who faced
the attack after he passed derogatory remarks about Bharat Rashtra Samithi (BRS) MLC
and Telangana Jagruthi president K Kavitha.

The BC Commission wrote to the Rachakonda police commissioner after Teenmaar
Mallanna’s personal assistant, Bommanaboina Srinivas, lodged a complaint with the
commission on Monday, July 14, to take action against Kavitha.
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NHRC notice to UP govt, DGP over drowning of 3 children in 6-foot deep pit in
Meerut

https://www.hindustantimes.com/india-news/nhrc-notice-to-up-govt-dgp-over-drowning-
of-3-children-in-6-foot-deep-pit-in-meerut-101754663353303.html

PTI | Updated on: Aug 08, 2025 07:59 pm IST

New Delhi, The NHRC on Friday said it has issued notices to the Uttar Pradesh
government and the state's police chief over reports that three children drowned in a 6-
foot deep pit allegedly left open by a builder at a construction place in Meerut district.

NHRC notice to UP govt, DGP over drowning of 3 children in 6-foot deep pit in Meerut

The rights panel said it has taken suo motu cognisance of the media report that three
children, aged 8-9 years, died due to drowning in a six-foot-deep pit left open by a builder
during the construction of a building in a newly developed colony in Meerut district of Uttar
Pradesh on August 3.

Reportedly, they fell into the pit when they were on their way back from a shop after
buying chocolate, it said.

Therefore, the NHRC has issued notices to the chief secretary and the Uttar Pradesh
director general of police, seeking a detailed report in two weeks. It is expected to include
the status of the investigation of the case as well as compensation, if any, provided to the
next of kin of the victims, the statement said.

According to the media report, the builder dug a six-foot-deep pit about 40 days ago in
the colony and left it open. The pit was filled with rainwater, it said.

In a separate statement, the NHRC said it has taken suo motu cognisance of a media
report that one worker died and three got injured when debris fell on them while
undertaking Pune Municipal Corporation-related drainage work in a trench near Nanded
City township in Maharashtra.

Reportedly, the incident happened on July 4, it said.

The rights panel has issued a notice to Maharashtra chief secretary, seeking a detailed
report in two weeks.

According to the media report, the work was part of the Japan International Cooperation
Agency River Improvement project, which includes building new sewage treatment plants
and drainage lines in the area, the statement said.

This article was generated from an automated news agency feed without modifications to
text.
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NHRC seeks report on death of 3 children in UP’s Meerut

https://www.millenniumpost.in/nation/oppn-mps-protest-against-sir-vote-theft-in-
parliament-complex-622323

BY MPost9 Aug 2025 12:25 AM
MPost9 Aug 2025 12:25 AM

New Delhi: The National Human Rights Commission (NHRC) has sought a report from
the Uttar Pradesh government and the state’s police chief within two weeks regarding the
deaths of three children who fell into an open pit in Meerut district. The apex human rights
body took suo motu cognisance of a media report stating that three children, aged 8-9
years, drowned after falling into a six-feet-deep pit allegedly left open by a builder during
the construction of a building in a newly developed colony in Meerut on August 3.
Reportedly, the children were returning from a shop after buying chocolates when the
incident occurred.
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NHRC seeks report on death of 3 children in UP’s Meerut

https://www.socialnews.xyz/2025/08/08/nhrc-seeks-report-on-death-of-3-children-in-
ups-meerut/

Posted By: Gopi August 8, 2025

New Delhi, Aug 8 (SocialNews.XYZ) The National Human Rights Commission (NHRC)
has sought a report from the Uttar Pradesh government and the state’s police chief within
two weeks regarding the deaths of three children who fell into an open pit in Meerut
district.

The apex human rights body took suo motu cognisance of a media report stating that
three children, aged 8-9 years, drowned after falling into a six-feet-deep pit allegedly left
open by a builder during the construction of a building in a newly developed colony in
Meerut on August 3.

Reportedly, the children were returning from a shop after buying chocolates when the
incident occurred.

In a press statement, the NHRC said that the contents of the press report, if true, raise a
serious violation of the human rights of the victim children.

It issued notices to the Uttar Pradesh Chief Secretary and the Director General of Police
(DGP) calling for a detailed report on the matter within two weeks, including the status of
the investigation of the case as well as compensation, if any, provided to the next of kin
of the victims.

According to the media report, published on August 5, the builder dug a six-feet-deep pit
about 40 days ago in the colony and left it open. The pit had since been filled with
rainwater.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous
statutory body, is an embodiment of India's concern for the promotion and protection of
human rights.

Its primary role is to protect and promote human rights, defined as the rights relating to
life, liberty, equality, and dignity of individuals guaranteed by the Constitution or embodied
in the International Covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action
based on media reports, public knowledge or other sources, without receiving a formal
complaint of human rights violations.
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NHRC Issues Notice to UP Govt Over Death of Three Children in Open Pit Incident

https://www.newsonair.gov.in/nhrc-issues-notice-to-up-govt-over-death-of-three-
children-in-open-pit-incident/

W
wrﬂ'u AT ATAHR AT, SRaT
National Human Rights Commission, India

Suo Motu Cognizance

NHRC takes suo motu cognizance of the reported
death of three children after falling into an open pit
in Meerut district, Uttar Pradesh

The Commission issues notices to the state Chief
Secretary and DGP calling for a detailed report
within two weeks

The report expected to include the status of the
investigation and compensation, if any, provided to
the next of kin of the victims

The National Human Rights Commission (NHRC) has issued notices to the Chief
Secretary and the Director General of Police of Uttar Pradesh over the death of three

children after falling into an open pit in Meerut. NHRC has called for a detailed report on
the matter within two weeks.
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